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New Delhi this the 15th Day of July, 1994.

Hcn'ble fir. Dustica SJ<. Dhaon, Actinq Chairman
Hon ble B, r-J, Dhoundiyalj •pl0mber(A)

Shri Lai Singh,
S/o Shri Ganga Singh,
Ex-Shunting Porter,
Railway Station,
rJi.zamuddin,
Weu Del hie Petitioner

(By advocate Sh, B. riainee)

vsr su s

1s Shri Masih^Uz-2aman,
General Manager,
Northern Railway,
Baroria House,

V ' Delhi,

2a Shri G. !<^ Kanchan,
Divla Railway Manager,-
•D,R,r'1, Office,
Northern Railway,
State Entry Road,

• Neu) Delhi. Respondents

(Sh. I\i, 5, Fiehta, Sr^ Standing Counsel, proxy counsel
for Sh, O.P, Kshatriya)

DROER(ORAL) •'
delivered by Hon'bla Mr.Dustice S. K. Dhaon, Acting Chairman

'je have perused the affidavit of compliance

filed on behalf of the respondents. It appears that
the directions given by this Tribunal have been complied
uith. The learned counsel for the petitionar also states
that the directions have been complie-d with. In ui'eu of
this position, no useful purpose uill^be ser ved ' o-v.

Yj prcceadinQ further in the contemptC It is accordingly
dismissed. Notices issued to the respondents are di
cgsarged. There shall be no ordbr as to costs.
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Is ' i •'(B. DHotymiylL)
^ ACilfJG chairman
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